AVI of 1022.

WVII of 1022

ACT No XVI OF 1932
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[As passep BY THE InDIAN LEGISLATURE. )

(Recetved the assent of the Governor General on the 30th

September, 1932.)

An Act further to amend the Indian Emigration Act, 1922, for

certain purposes.

HEREAS it is expedient further to amend the Indian
Emigration Act, 1922, for the purposes hereinafter
appearing; It is hereby enacted as follows:—

1. This Act may be called the Indian Emigration (Amend-
ment) Act, 1932.

2. For clause (b) of sub-section (2) of section 24 of the
Indian Emigration Act, 1922 (hereinafter referred to as the

"said Act), the following shall be substituted, namely:—

““ (b) the licensing, supervision and control of persons in
British India engaged in causing or assisting per-
sons to emigrate and in the conveyance and
accommodation of emigrants, and the prohibilion
of unlicensed persons from being so engaged; ’’.

8. In section 25 of the said Act,—
- (a) in clause (b) of sub-section (&), for the words ‘‘ in-
duces, or attempts to induce >’ the words “ causes

or assists or attempts to cause or assist ’’ shall be
substituted ; and
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(b) sub-section (3) shall be renumbered as sub-section (£),

and the following sub-section shall be inserted as
sub-section (3), namely:—:
 (3) When in the course of any ploceedmgs in con-
nection with em1grat10n in which a peérson
licensed in accordance with rules framed under
clause (b) of sub-section (2) of section 24 is con-
cerned, a breach of the provisions of this Act or
of
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—oithe rules—made under-this—Act-is—committed;
such person .shall be liable to the punishment
provided by sub-section (£), unless he shows that
he was not responsible for and could not have
prevented the commission of the breach.”’

Amendment of 4, In sub-section (3) of section 30 of the said Act, for the
section 80, Act - e » . 5y cc

Viiof10g2. words ‘‘ induces, or attempts to induce ’’ the words ‘‘ causes
or assists or attempts to cause or assist ’’ shall be substituted.
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